
ASADHA 3C, J.893 (S.4Jr.4' Writltn .41111Mr1 

tho border village of Nubirapara in Nadia 
Imtrict on the 27th.June, 1971 ; and 

(b) if 10, the findings thereof and the action 
taken by Government in the matter? 

THE' MINISTER OF STATE IN THF. 
MINISTRY OF HOME AFFAIRS (SHRI K. 
C. PANT). (a) and (b). The CUll ii under 
police in""tigation. 

......... Air DroppIa. fill CIIIMR LkeIa-
.................. DIRrIat (OrIuaj 

-1285. SHRI ARJ'JN SETHI : Will the 
Millilln' of HOMP. AFFAIRS be pleased to 
.ate : 

(a) whether' GO\'t'rnmcnt are aware of the 
"ported air dropping of Chine.., literature, 
uansmiller etc. in the village Jhwnuru, P. S. 
Raibaga, Di,triet Sundergarh, Orissa; and 

(bl if 10, the st~ taken by Government 
in this reprd ? 

1HE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND IN 
THE DFPARTMENT OF PERSONNEL 
(SHRI RAM NIWAS MIRDHAl : <a) aDd 
(b). There il no luch information. However 
facts are being ucertained from tbe State 
Government. 

Graat fill ...... P_on to Rep~ u_ 
................ I_ ........ U-

f_ CapItol GooIh ... Raw MaterIal. 

-1286. SHRI ERASMO DE SF.Q.UEIRA : 
Will the Minilter of FOREIGN TRADE be 
pleaaed to Itate : 

Cal the power available to Regional Licen-
.ing Authorities to grant import licen«s Cor 
the import of capital goods without reference 
to the Central organisation ; 

(b) whether any enha~crment of these 
powen ,is proposed and, if so, the particulan 
of the propoeed cnhaneem"nt ; and 

(e) whether any' limilar ddgation i. pro· 
poled for the import of raw material. ? 

THF. MINISTER OF FOREIGN TRADE 
(SHRI L. N. MISHRA) : (a) A statement i. 
laid on the Table of the Houlle. 

(b) No, Sir. The power for lhe ,rant of 
import lieetICIIs for machinery to UDall lCale 
indultrial units by the n:cional Iicenoing 
aUlhoritie. has already been enhaneed this 
year Crom lb. 8,fXJJ/- 10 lb. 12,fXJJ/- u referred 
to in the attached statement. 

(c) The rejrionallicenling authorities con-
cerned have already adequate powrn to COn • 
• ider applications for impott of raw materials 
by &ctual users. ' 

SlaUlruI/J 

.""pplications for import of Capital Good. 
in the following a.s are i:OnlIidered by the 
regional licensing authorities on the rerommen-
dations of the sponsoring authoriti... con-
cerned and II1bject to cleataace from indi-
geDOUl angle, without rd'rrenc:e to the Head-
quarten Organiaation of the Chief Control-
I", of Imports and Exports : 

(i) JoitU CIrU/ COIIIMk, of Irnpom .. 
EqiJrts, Bombay : 
Textile machinuy (eKCept for jure' 
and hemp) and hosiery knitting 
machinery. 

(ii) J.W Cltiif Q,.,..u. -/I¥tIs" 
&/ItIN. G4kItIM ~ 
Machinery for Jute, Rope, Hemp, 
Coal Mining, Q, .. rries and Tea, 
industries. I 

(iii) ll6,itmal LiulUitt, .411l1rDriliu eo_· 
-:' 
Machi~ry for va!u, not exceeding 
Rs. 12,000/. for import by amall 
_Ie industrial units, escept those 
engaged in the industries referml 
to under (i) and (ii) above. 

"-: The regional licensing authorities 
may obtain advice from the CCI&.F., 
New Delhi on the interpretation DC 
any specific point of policy, if they 
co...ufer nec:euary. • ' 

Al-lDnt betweu Iadla ... G. D. R. 
f_ Jobst -.-...... to BapI_ 1o ... pIIHIc 

Waft Alleocpd_ 

.1287. SHRI N. S. BISKf: Will the 
Minilter of SCIENCE AND TECHNOLOGY 
be pleaaed to state : 

(a> whether an agreement ~s been signed 




